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The f{ﬁii}mz}g Act of the {zugaraﬁ Legiclature, having been tﬂﬁeumd to
by the President on the 1 th Qspteml&eyﬁl%ﬁ&} is he eby published for fmeral
infor mation.

o NG MONANY
Secretary to the Government of G&}&mﬁ

Legal I}eyartmant
GUJIARAT ACT ﬁ'{}, x (}F B?‘ﬁi}

An Act to provide for con &%img and regulating dey elopment in t}}fs '
periphery of the new capital of the State of Gugaﬂat

It zs hereby eag&ieii in ‘c}ze; EE&?‘%X&%}“ iem of ﬁhﬁ Republic of Iném as

1 (D Tus é@@ may be ?&%ﬁ%ﬁ the Gujarat ”‘*&f{m i&;}ﬁgé {}?ﬁ:?zph@% } Shm title,
Control A 1960, . , . paters a0
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- PART IV

5 Acts of the Gujarat Legislature and Ordinances promulgated '
y : ‘and Regulations made by the Governor.

The following Act of the Gujarat Legistature, having been -assented to by jhe
Governer on the 10th Marth 1965 is hereby published for general iuformation.

'AKBAR S. SARELA,

UL TR MR ey Y L m e

Secretary to the Governmznt of Gujarat,
- Legal ‘Department.
GUJARAT ACT NO. 1 OF 1965. _
: . (First-published, after having received thé an;e_nt of the Goverhor in the
¥ “Gujarat Government Gazette” on the 12th March 1965). '
?f: : ‘ ' h AN A(‘T o
\ to amend the Gujarat Panchayats Act, 1961 and the Gujarat New Capital
. Rt (Periphcry)_Contro] Act, 1960 for certain purposes,
¥ . . . i

5 c
It is hereby enacted in the. Sixteenth Year of the Republic of India ’as
. follows :—- ¥ ' '

- & u '
1.. tTh]S Act may be called the Gujarat Panchayats and the Gujarat  New Short title:
Capital (Periphery) Control (Amendment) Act, 1965,

¥ 2. In section 142 of the ‘Gujarat Panchayats Act, 1961 (hereinafter referred Am;m.m
- 7+ 1o as “the Panchayats Act™) in sub-section (2), clause () shall be deleted. ~of section
. X - ‘ 142 of, Guj. .-
3. After section 158A of the Panch A : VI of s
Guj. . 1o > ol the Tanchayats Act, the following new section . :
}’Jg;f shall be and sl:_tall be deemed always to have been inserted, namely : —. - ,I,';:m::,ﬁ;f t
. S . . 158B ia Guwj -

IV-Extra-2 (Lino) . oo AT N _ © VI of 1968,



Obligation or
liability of
sprvanfa f{ra-
naferrsd under
weotion 157 or
_ 168 not
affooted.

Amendment

of seotion &

178 of Guj.

5 GUJ. GOVT. GAZ., EX., MARCH 12, I965/PHALGUNA 21, 1586 {ParT IV

“1588. The transfer or allotment of any servant to a panchayat under
- section 157 or 158 shall not affect— ' - :

(a) any‘obligation or liability incurred or default committed before such
transfer of allotment by such servant while acting or purporting to act in
the discharge of his duties as such servant; and

(b_) any investigation, 'disciplinary action or remedy m respe{;t of such
obligation, lLiability or default,

and any such investigation, disciplinary action or remedy may be instituted,
continued or enforced in accordance with the law applicable thersto before
such transfer or allotment by such authority -as the State Government may
by general or spegial order specify .in this behalf.”.

4. In section 178 of the Panchayats Act, in sub-section (), for the words .

1t shall be competent to a gram panchauyat and a nagar panchayat to levy” the

¥I of 1062, following shall be substituted, namely i

Amendment

“Subject to any general or special order which the State Government may
make in this behalf, it shall be competent to a gram panchayat and to a
nagar panchayat to levy”.

5 In sectibn 206A of the Panchayats Act, after sub-section (3), the follow-

of  section jno gyb-section shall be inserted, namely :--

206 A of Guj.
¥iof 1962,

Amendment
- of seotion
$10A of Guj.
¥I of 1962,

“(4) The re-allocation of an officer or servant to the State service under
sub-section (I} whether made before or after the commencement of the Gujarat , .
Panchayats and the Gujarat New Capital (Periphery) . Control (Amendment) ord.
Ordinance, 1964, shall not affect— ro.

: . . 1o,
(a) any obligation or liability incurred or "default committed by such
officer or servant during the period of his allocation to the Panchayat

Service while acting or purporting to act in the discharge of his duties as’

such officer or servant, and _ )

' (b) any investigation, disciplinary action or remedy in respect of such

obligation, liability or default,
and any such investigation, disciplinary action or.remedy may be institutfad,
continued or enforced in accordance with the law applicable thereto during
the said period. of allocation by such authority as the State Government may
by general or special order specify in this behalf.”. )

" 6. In section 310A of the P_anchayats Act,

.(I)'-'to clause (if) of sub-section (1), the following proviso shall be added,
naraely 1— - '

R — ""m'w:, . ,;r?ﬁ.. I.M,
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“Provided that if the new taluka or new district is a taluka or districl
constituted under section 2A of the Gujarat New Capital (Periphery) .
Guj. Control Act, 1960, the establishment of the taluka panchayat or, as the
%gg case may be, the district panchayat therefor may, notwithstanding anything
I contained in this Act, be postponed so long as the Gujarat New  Capital
(Periphery) Control Act, 1960, is in force or for such lesser pericd as the
State Government may, by notification in the Official Gazette, specify.”.
(2) in subwection (2) for the words, brackets and figures beginning with
the words “The panchayat reconstituted”. and ending with the .words, brackets
and figures “dissolved under sub-section (7)’, the followmg shall be substi-
_tuted, namely : — :
“The Panchayat reconstituizd or established under the provisions of sub-
section (1) shall, ' o '
: (@) if it be a taluka panchayat, consist of ex- -officio and associate
et members eligible under clauses (4) and (D) of sub- section (I} of sec-
' tion 14 and such other members as the State Government may appoint in
Heu of the elected and co-opted members referred fo in clauses (B8} and
(C) of the said sub.section (), and '
(b) if it be a district panchayat, consist of ex-officie and associate
. members eligible under clavses {4) and (D) of ;sub-section (I} of sec-
A . tion 'S and such other members as the Stale Government may “appoint
in licu of the elected and co-opted members veferred to in clauses (#) and
(C) of the said sub-secticn (I);
and the members to be so appointed shall so far as may be practicable
“in the opinion of the State’ Government be persons who were members of
the district or taluka panchayat, as the case may be, which has heen
dissolved under sub-seclion (I)."; ) .
(3) after ‘sub-seciion (7), the following sub-sections shall be iaserted,
namely : — -
“(8) In the case of a new taluka and new district to which Lhe proviso
to clause (i) of ‘sub-section (7) applies, the provisions of sub-sections (5) and
{6) shall have effect Sllb]ECt to the modification that—
(a) the part of the fund and other property liable to be vested in and
the portion of the debts and obligations liable to be transferred to the
panchayat of the new taluka or, as the case may be, the new district, and

(b) the rights and liabilities liable to vest in the panchayai referred to .

in clause (a), .
shall vest in, or as the case may be, be transferrcd to the State Government
and the fund and property so vesting shall be utilised by the State Govern-

‘ment for discharging the liabilify, if any, transferrgd to it under this sub-
section and for the benefit of the inhabitants of the new taluka or, as the
case may be, the new district in such manner as the State Government may

. think fit.

5
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’ (9 If bcfore the commencement of the Gujarat Panchayats and the gy,
Gujarat New Capital (Periphery) Control (Amendment) Ordinance, 1964, a0rd.
district panchayat or taluka panchayat has been reconstituted or eslabhshedN
under 'the provisions of this section as then existing for a new district or, as 1954 -
the case may be a new taluka, then notwithstanding anything contaiped in
sub-sections (3) and (4) it shall be lawful for the State Government to
P _ further reconstitute such panchayats so as to be in conformity thh the provi-
’ sions of sub-section @:
Provided that the members of the panchayats as so further reconstituted
shall hold office so long only as they would have held office but for the
- further reconstitufion of the panchayat under this sub-section and on the
- expiry of the period of office of such members the panchayat shall be consti-
' tuted under section 17.”.

3

Amendment 7. In section 323 of the Panchayats Act, in suib-section (3), after the words

- of  section “previous publication” the words ano figures “except where the rules prov1de for

323 of Gu ,
VI of 1963 any of the matters specified in Chapter XI” shall DE incerted.

ﬂf‘m“d;ﬁ‘:{;f, 8 In the Gujarat Ncw Capital (Periphery) éontrol Act 1960 (hereinafter

1-of GuJ X referred to as “the Capital Periphery Contro] Act”), to sub-sectlon (2) of section 1,

of 1960.. the following provrqo shall be added, namely: —

“Provided that where the area so within a distance of five miles is a part
of a revenue village constituted under the Bombay Land Revenue Code, 1879 5

this Act shall extend to the whole of the area comprising such village.”. vV off
. . 1879..

section L Y
;ﬁwin Guj. section shall be inserted, namely:—

X of 1980,

ff";;‘:éia"l“ © “3A. (1) With effect on and from such date as the State Governmeént may

taluka aad by notification in the- Official Gazefte specily, the area to which this Act

Insertion of @ In the Capital Periphery Control Act, after section 2, the following new

distriot. - extends amd the arean of the new capital shall constitute a taluka and also a ke

district consmtmg of the taluka so constituted within the meaning of section 7

of the Bompay Land Rcvenue Code, 1879, and the said Code sha]l havc effect mom.

. v of
accordmgly _ ) 1858,

(2) The taluka and the district constituted under sub-section (I) shall be
known by such names as the State Government may by notification in the -
Official Gazette, assign thereto,”. : - : _ " _
' ) Gu'.

- Repeal of 10. The Gujarat Panchayats and the Gu]arat New Cap:tal (Penphery) Contrdl § No. %

Gaj. Ord. (Amcndment) Ordinance, 1964 is hereby Tepealed and the provisions of sections 7 of

No. 2 of 1964, and 25 of the Bombay General Clauses Act, 1904 shall apply to such repeal as 1564.
st that Ordinance were an emactment. N | | 113:;1
.“- ) . S ‘ lm._ .

PRINTED AT THE GOVEANMENT CENTRAL PRESS, AHMEDABAD
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g 2) It shall extend to the area adjacont to and within a dz%tame of five
miles on all sides from the outer %8&1&@%1‘”? of the new capital of the State
of Gujarat,

(3) It shall come into’ f{}zﬁe at once,

Definitions. 9 Ty this Act, unless the context otherwise requires —

() “‘agriculture’’ includes horbiculture and the planting azz& 11§}kee§

of an ??%EE&?%} y

(b) “Tbuilding” shall include any hub, shed or other enclosure, whether
ling or for any other purpose, and shall also include

1o Q{}ﬁ}?{}&ﬁ{i walls and fencing, verandahs, fixed platforms,

capital of the
te Governmient may,;
al Gazetie, &?J{ﬁ”if? in “é:it‘:zg

tion in %?'*:s i’} {:zisi‘ &3?33‘65 to glaz*iu}:m 9%1 ot n
Collector under this Act:

Lo Division cand

{e) Qé‘i}&ﬁ?ﬁf%;@ié}?%‘” means the Commissioner of
WY f or the time being appointed by the State Govern-
ment, by notifice in the Qﬁ%&ﬁ Gz ette, mg} form s“ii or any of the

functions of the i,zs}ﬁ‘ﬁlﬁw,h}ﬁﬁ;i undér this Aot
£

() “erect 2 building”’ means == : :

(1) mewly to ersct a building, or

{2) to re-erech —

e

i) ‘any building of which mere than three quarters of the cubical
contents shove the level of % 10 plinth have been pulled é&wﬂg or

(34} any masewy walled éﬁi}’i&;’zg o which ' #n
quarters of the bm}erﬁ{‘ﬁ&i ares of the external walls
of the plinth has been ;}aﬁei i&:%wn or

nore Ll nan three
above the level

¥

{zai} any frame-building of which mors téiwﬁ three quarters of the
number of posts have beon pulled down, or

{3} to converi into a dwelling house any iszz;%{smg nob @m@m%}h‘
structed for human habitation. or ~

{4) to conyert into more than one é;%*e}}:%;zg house & building fﬁ'}@:ﬁ;}aﬂy
f;i}ggémf@é@g% 010 éweié&* house ounly ;

{g ? 11y
the earth

ati ga?}ed B0
the earth;

R ﬁs:%s‘ﬁwé means prescribed by rulos made under %Eﬁ;%s Aect:

i “rond’’ means 3 metalled or un-metalled 1o 4 whother g ié;m ‘ough-
fare or not, accessible to the public and maintain ned %}}; the State Govern-
ment or by a local authority. o . '

)
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3. (1) The State Government may, by ‘notification in the Official Declaration -
Gageite, declare the whole or any part of the ares to which this Aet 3&%@33&5}“’0’3@3”
to be a controlled area for the purposes of this Act ‘ ‘ .

o b3

{(2) Not less than one month before making o declaration under sub-sec-
tion (J) the State Government shall cause to be published in the Official
Gazette, and in at lo: two newspapers printed in the regional language,

a notification stating that it proposes to make such & declaration, and copies
of the notifieation or of ¢

the substance thereof shall bo published by the
tor in sne v ay may be prescribed af his office and in the ares

desired to be controlled.

4. (1) The Colle

ey
“HEOL: i

months of the declaration pubtication
“nd at such other of plans e‘éf ,
declared to be a 5701790

‘ . . " Yaren,
ng therein the nature '

e

o the controlled area

1 shall be available for inspection by the public
ble times. - '

shall erect any building or . .

ans of access o a road, in controlled

> plans and restrictions area.

permission of the Colleo- *
Ders in the permission referred to in Apshication
1 make i .

Wwriing to the Collector in such form for .
pecs of the building, exeavation 0r~§i§“$§?§§%rf .
morelates as may be prescribed. r;fﬁié of
, : . . smeh -
octor after making such permision,
rder in writing, either — .

and containing such

mesns of aecess to w

(a) grant the per
specified in the order ; or

subject fo such conditions, if any, as may be

Isctor gra
to grant permission under s
grounds of refuss] shall b
ciroumstances of the cas

(4) The Uollector shall

@

5}, faeg oo

Ss e sa

o o v a

other than thosewhich v

o

{5 The o
which was in existence
Boption (2} o gaoking 4 o
Tesnent of such deaction 4
the building will be used 1
that for which it was u
ration was made,

on of a building

ication under sub-
e any conditions in

¢ I8 o probability that

i anner other than

i
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{6) If at the expiration of 3 period of ihr{ég months &fie‘f an &i}ghaa‘tma
under sub-section (1) has been made to the Collestor, no order in  writing
has been passed by the Collector, permission shall be deomed 6o have been
piven S’&%&E%ﬁ‘%u o ?iz{e: restrictions siziii@a‘sﬁ{i i the yians under section 4.

{7} The Collector shall maintain a register as may be prescribed with
sufficient, particulars of all cases in which permission is given or deomed to
given ory mmﬁ by him under this section, and the said register
shall bo available for * inspection without charge by all persons it terested
and every such person g%:éﬁi be entitled to

W;

3

G

take extracts therefrom.

Appeal, vieved or affected by an order of the Collector
‘ ion 6 granting permission subj sjoct 40 ¢ onditions
x%*:é%ﬁi;ﬁ;& sixby é;'* s from ?hﬁ date {}f such order,

*’%Ef:}?%i .

N

. after hearing the a@gg al, vary or reverse

may pass such orders a s he deems fib,
(2)

shall be ﬁﬁ%}*

{}@mps&ngg 8. A person whose &g&;}éﬁ i hag been refused or whose application has
tion. %}@&2} gz@m&aﬁ »f*az? o @ itions under sub-section (2) of section 6 shall

‘ / within three months of the order of the
= of the Commissionor under seetion 7,
3*‘% E@% or damage a giiw’ﬁ“ suffered
after provided.

4] .&,&"{? order of the %ia;mzz} ssigners tmder sub-section

Arbitration
for pompen: 4
Saztmn o

n for e&mgg%ﬁg&iiw shall Lie to an arbitrator appoin-
}Eﬁ{%ﬁﬁé in this behalf.
g is or r has been 2 District Judge

%&* a § raon %ﬁ&%

“?:Em said %am shall, 5o far as may be, apply in

sained or improvements

volled area, with reference
Lo é’fééazza i deva} i}’lﬁﬁ‘%ﬁ% i@ the fnture; or to incrogse
3 result of the development, of the now capital,

{é} TE& E%z%fsi tor shall have power to reject the ;3;@}%{;&&1@1 after due
. ot to make an award for -bi}m?’gf wjfzfmg

Savings, 10, Not i s he ﬂ;@ Government or any

4 e nee and
lod aresn under any other law

lement of a claim arising out
iual doreoment,

_ Probibition o aren @s«}m}};&xszé&y‘; with the permission
on e of Pobees ﬁéh@; + those for which

’f’i;:smi, , . %‘i}‘% of section 3¢
L

“harcos ME«Q‘EEE; pottery-kiln,
?ﬁ*&%&z} ék“*iwz é;» iﬁz{ie& and in accordance with
rom the Collector on payment of such foos and
:ssgm%eé

tor under the Avbiiration Act, >

%;fﬁé i@ %3% awarded regard shall not be «
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. ~ ' s .
() The renewnl of such licence may be made arnually on paymént of
such fees as may be preseribed. = '
(3) No person shall be entitled to elain
loss or damage caused or alloged o have boor 5
or renew a liconce for a kily under subsootion T {(2) exoent in 8 come
where such kiln was in existones at thos time of the notification under sub-
section (2) of section 3 and where an applieation for bompensation shall lie
‘to the arbitrator within three months of the order of refusal in the manner
provided in section 9, ~ , '

12. (1) Any person wh&;»—: , , g{fsizfjs 3&‘*
(@) erects any building or makes or extends any exeavation or lavs .
out any means of acoess to a road in contravention of the provisions of , ,;
section b or in contravention of any conditions imposed by an order
under section 6 or section 7, or , o
(6) uses any land in contravention of the provisions of sub-section (1) of
section 11, , - '
shall, on conviction, be punished with fine which may extend fo five hundred
rupees and, 1o the cnse of a continuing contravention, with an additional
fine which may extend to fifty rupees for every day during which such
- conftravention eontinues after conviction for the first such contravention.

(2) Without prejudice to the provisions of sub-section (1), the Colloctor

may ordet any person who has committed a breach of the provisions of the

said sub-section to restore to its original state or to bring into conformity

with the conditions imposed, as the case may be, any building or land in

respoot of which a contravention such as is described in the said sub-section
has been committed ; and if such person fails to do so, within thres months ‘
of the order, the Collector may himself take such measures as may appear
to him to be necessary to give effoct to the order and the cost of such measures
shall be recoverable from such person as an arrear of land revenue,

13. No court inferior to that of a Magistrate of the first class shall be T;ﬁ;f&? of
' competent to try any offence punishable under this Act. : e

14, No suit, prosecution or other lozal proceedings shall lie against ADY Yndemnits,
person for anything which is in good faith done or intended to be done under -
this Act, ' : L ' . , ;

15 Nothing in this Act shall apply to— ‘\ . ,E,mpmga,

(@) any buildings for residential purposes or for purposes subservient to:
_agriculture in the village sito avea of any village as defined in the revenue
fﬁ%{}}?{;g; : o V ’,’ . . . ’ : -
_(b) tho erection of a building constituting a place of worship or a tomb
or cenotaph or a wall enclosing a graveyard, place of worship, cenotaph
or Samadhi on land which is, at the time of 1he notifloation under sub- .
_section (2) of section 3, cccupied by or for the purposes of such place of .
worship, tomb, cenotaph, gravevard or Samadhi : ...
(¢) excavations ({including wells ) or other operations made in the
ordinary course of agriculture; ' . .
_ {d) the construction of an unmetallod road intended to give access to
land solely for agricultural purposes, z . .

iﬁéﬁﬁm«éiﬁ §&iﬁc§a§j .

w
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ﬁ:‘;ﬁ&k 16. (1) The St 6 Government may, by notification in the Official
~ Glazette and subject to the condition of previous publications, make rules for
carrying out the purposes of this Act.

(2) In particular, and without prejudics to the generality of the f{:zmgomg
power, such rules may provide for all or any of the feﬁamﬂg matters,
namely

() the form in which the plans under section 4 are to be dzspiayed and
the matters to be contained thersin;

(b) the form in which applications under sub-section (1) of section 6
shall be made and the information to be furnished in such ag}yhcatmns 5

(¢) the form of the register to be maintained under sub-saction (7) of
section 6 ; .

~ (d) the raguiaﬁim of the laying out of means of access to m&ég -

 (e) the fees to be charged for the f}*}*&"f}? and renewal of licences under
< gection 11 and the conditions governing such licences ;

(f) principles and conditions under which applications for pelmissmﬁ
under this Act may be granted or refused, .

(3) All rules made under this Act shall be laid for not less than thirty
days before the State Legislature as soon as possible after they are made,
‘and shall be subject to sueh modifications as the State Legislature may make

, durmg the session in which th 1y 810 5o 1aid or the session }medzaﬁe}y follow-
ing. The modifications so made shall be published in the Official Guzette and
ah&ﬁ tak& effect on &m% from the date Qi their publication.

tepeal of 17. The Gﬂga&*&t ‘% Capital ( ?é%31§§%3§} Control Ordinance, 1960
lujarat  {s hereby repealed and the provisions of sections 7 and 25 of the Bombay Bom,

dinance. General Clauses Act, 1904 shall apply to such repeal as if that Ordinance or

950, _were an enacbment,

FRINTED AT THE GOVERNMENT PRESS, RBABODA,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 9th December 1965 is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 30 OF 1965,

(First published after having received the assent of the Governor in the
Gujarat Government Gazefte on the 13th December 1965.).

An Act to amend the Gujarat New Capital (Periphery) Control Act, 1960 for
certain purposes.

It is hereby enacted in the Sixteenth Year of the Republic of India as follows: —

1. This Act may be called the Gujarat New Capital (Periphery) Conirol gheet sitle.
({ Amendment ) Act, 1965,

Guj X 2. In section 6 of the Gujarat New Capital ( Periphery ) Control Act, 1960, for Amendmeut

£ 5, sub-section (4), the followmg sub-section shall be substituted, namely :- 0‘}%":;“;“ -

1960,
“(4) The Collector shall not refuse permission to the erection of a building if
.such bu:ldmg is reqmred for purposes subservnent to agnculture
R R R Lk I % F M T
meded that the erecuon of such bluldmgshall in aocordance wntn the
plans and restrictions referred to in section 4 and subject to such other condi-
tions, if any, as the Collector may impose under clause (@) of sub-section (2)”.

19
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| PART- IV
Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 1% March, 2003 is hereby published for general

information.

- " V.M.KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACTNO. 1 OF 2003.

(First published, after having received the assent of the Governor in

the “Gujarat Government Gazette", on the 3™ March, 2003).

AN ACT
to repeal the Gujarat New Capital (Periphery) Control Act, 1960.

It is hereby enacted in the Fifty-fourth Year of the ._Republic of India as
follows :— : -

1. (1) This Act may be called the Gujarat New Capital (Periphery)
Control (Repeal) Act, 2003

(2) It shall be deemed to have come into force on the 1* July, 2002.

2. The Gujarat New Capital (Periphery) Control Act, 1960 is hereby
repealed,

3 The Gujarat New Capital (Periphery) Control (Repeal) Ordinance, 2003
is hereby repealed,

i pp—————

Govemment Central Press, Gandhinagar.

IV Ex.2.1

Short title and
commencement,

Repeal of Guj,
X of 1960.

Repeal.



	Guj-1960-The Gujarat New Capital (Periphery) Control Act-10.pdf
	Guj-1965-The Gujarat New Capital (Periphery) Control (Amendment) Act-30.pdf
	Guj-2003-The Gujarat New Capital (Periphery) Control (Repeal) Act-1.pdf

